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Coming to the Railway Users' Consulta-
tive Committee, I would like to say that it 
has become Railway Unuseful Consultative 
·Committee. For each member of this 
Committee you have to pay about as. 30 
per day plus railway fare. Recently a 
meeting of this Committee was held at 
Nagpur. The Secretary to the Govern-
ment of Maharashtra also attended this 
meeting. As you know, Poona and Nagpur 
are the two biggest cities in Mahal"Bshtra. 
So, 8 suggestion was made in this Com-
mittee for one express train from Poona to 
Nagpur. But the reply was the same, no 
justification. So, I would  like to request 
you to run one express train between 
Poona and Nagpur. That will .. Iso be a 
great boon to the public of that area. 

15 HRS. 

Now I would like to make one most im-
portant suggestion. I am also very unhappy 
regarding the Malad incident. It is a 
black spot on the traffic of Bombay ~ well 
as on the Western Railway. You know, 
the traffic of Bombay is very responsible 
and traffic· minded. That was shown during 
the Bombay Electric Supply and Tram 
Company's strike. But what happened was 
that the Bombay Electric Supply Company 
published their difficulties and inability 
through the newspapers. There are so many 
ncW$apers in Bombay and people came 
to know of them. They knew the difficulty 
of BEST and they  joined them by walking 
and in so many ways. 

MR. CHAIRMAN: The hon. Member 
will kindly conclude DOW. 

SHRI N. N. PATEL: There is the pro-
blem 01' water also. Bombay Corporation 
as well as the BEST are telling of this diffi-
culty to the railways. But you have never 
called any press conference to explain your 
cfi1IIculty so that the people may come to 
know as to what are your difficulties. You 
have got a good arrangement of the loud-
speaker. Once when I went to Bombay 
by the de luxe train I heard Bismillah Khan 

I request you to carry out whatever 
suggestions I have given, if you kindly can, 
particularly regarding the Gujarat Express 
between Bilimora and Navsari. 

SHRI B. K. DASCHOWDHURY (Coach-
Behar) : Mr. Chairman ..•..... 

MR. CHAIRMAN: The hon. Member 
might continue on the next day. 

15.03 HRS. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

TwENTY-FIRST REPORT 

Sf' PJ'R; ~  ~  : ~  
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MR. CHAIRMAN: The question is : 

"That this House agrees with the 
Twenty-first Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 28th February, 
1968." 

~ motion WQS adopted. 

15.0H HAs. 

CONSTITUTION (AMENDMENT )BILL* 

(Amendment of article 368) 

MR. CHAIRMAN: H, H. MahRfaja 
Sriraj Meghrajji Dhrangadhl"B. 

'*"d".-U1f ~  : it"u ~ fim;r 
~ fi!; lflrr 1tilf ~ am-;n1J ~ VT1f 
~ ~t  

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA (Surendranagar): Sir, I move 
for leave to introduce a Bill further to 
amend the Constitution of India. 

MR. CHAJRMAN: The questioo II: 
and party's shEhnai vQdQn on that loud- "That leave be granted to iDtroduc:e a 
speaker. So, my ~ is that If you find Bill further to amend the eon.li-
any difficulty you should give publicity to tution of India." 
it through tbe newspapen or you Ihould 

BDDCIUIICC It throotlh tho:.e ~ ~ u ~s t~~ ~  ____ ~ t o o n o ~  ;-:;:;-_ 
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SHRI SRI RAJ MEGHRAJJI DHRAN-
GADHRA : Sir. I introduce the Bill. 

MR. CHAIRMAN: Shri Rabi Ray. 

(':ONSTITUTION (AMENDMENT )BILL* 

(Amendment of article 54) 

"'1f ~ ~ ~ t  : ~~  -4 
sr;;:nq 'Pm ~ fit; 'I11T.i it ~ c  it 
anit ~  rn mr fqil1.!"'fo" 'liT ern rn 
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MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill further to amend the Consti-
tution of India:' 

The 1II00ioll was tit/opted. 

"'11" U1{ nll" : .;ft+l"'{, ;r ~ 
'liT Q'11Plmrr t I 
MR. CHAIRMAN: Shri Ram Sevak 

Yadav-absent. 

Shri Hem Raj. 

CONSTITUTION (AMENDMENT )BILL* 

(Amelldment of article 3) 

SHRI HEM RAJ (Kangra) : I beg to 
move for leave to introduce a Bill further 
to amend the Con~titution of India. 

MR. CHAIRMAN: The question is: 

''That leave be granted to introduce a 
Bill further to amend the Consti-
tution of India." 

Th_ motion was adopted. 

SHRI HEM RAJ: I introduce the Bill. 

MR. CHAIRMAN: Shri Rabi Ray 
again. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amentlment of aTtid.. lOS) 

"'1i ~ ~ ~  ~  

~ 'Ii<a"f i fit; ~ ~ ~ ~ "" 
anit ~ rn ~ fifill"'li 'liT tfW 
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MR. CHAIRMAN: The question is : 
"That leave be granted to introduce a 
Bill further to amend the Consti-
tution of India." 

The motioll wa .• adopted 

"'1'"\' ,f<l" ~ : ~  ~  ~ i 'liT 
tfW i~ ~ I 

15.07 HIts. 

CONSTITUTION (AMENDMENT) BILL 

(AII/endment of artie/" 85) 

hy Shr; Prakash Vir Shastri. 

MR. CHAIRMAN: The House will 
now take up furt;,er consideration of the 
motion moved by Shri Prakash Vir Shastri 
on the 16th Fehruary. 1968. He is to 
continue his speech. 

SHRI S. M. BANERJEE (Kanpur): 
Sir. I went to make a submission. This i_ 
an important Bill and many Members want 
to ~  on this Bill. Everybody would 
want a session in Bangalore to have unity 
between north and south. I request that 
the time should he extended by 2 hours. 
You may take the sense of the House. 

SHRI RANDHIR SINGH (Rohtak): 
agree with him. 

MR. CHAIRMAN: The time allotted b 
hOllr. 

SHRI S. M. BANERJEE: It should be 
at least 2t hours. 
MR. CHAIRMAN: The time allotted i-

J hOllr. Shri Prakash Vir Shastri, has take" 
only J minute. 59 minutes still remain. 
Practically. we have got one full hour for 
the discussion. 

SHRI A. S. SAl GAL (Bilaspur): 
Sir, you may extend it by I hour. Thi, 
is an important Bill and we must have 
more time for it. 

SHRI RANDHIR SINGH: The time 
should be extended. 

MR. CHAIRMAN: Let me bear the 
Minister 01' Parliamentary Affairs. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 
Sir. the time allotted is 1 hour. The hon. 
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